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OPE 1~ COURT 

ci::1~TR AL AJl'l li.I5Tr~A T I V.; rR IaU1!A L 

ALLArlA3AQ BENCH : ALLAHABAJ 

ORIGINAL APPLICATION N0.1 250 Of 2001 
ALLAHABAD THIS TH£ 3RO ~AY OF MARCH,2004 

JjON 1 8LE: MR. A. K. BHATNAGAR.ME.NBE.R-J 

Raj Narain, 

S/o Late Chiranji Lal, 

£x-Mazdour, T.No.666 /CPL, 
R/ o 70/76-Swaraj Nagar, 

P.O. Teliarganj, Allahab ad. 

( Bt Advocate Shri Ra~ Chandra ) 

Ver sus 

1. The Co~~andant, 

Ordna nc l~ 0~po t Fort, 

Al lahab ad-5. 

2 • The Ch ie f' E ng i ne e r , 

••••••••••• Applicant 

H. ~ . Ce ntr a l Ccm~and Cantonme nt Area , 
Luck now-2 26 OLJ 2. 

3 . The Jir ector Ge neral or Ordnance , 

Service s Govt. or India, 
Arm; Haad~uarters, 

J.H. ~ ., P.O. Neu Jelhi-1 100 11. 

4 . The Union of India, 

thr ough Sacretary De fence, 
Mini s try of Je rance, 

Sena Bhawan, New J e lhi. • •••••••••••• Respondents 

( By Advocate Shri P. Krishna) 
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By this D.A. filed under section 19 of Acininistrative 

Tribunals Act 1985, tha applicant has prated for 4uashing 

the impugned order dated 01.ua.2001 (Annaxure A-1) by uhich 

the claim or tha applicant for appointment on compassionate 

grounds has been rej ected. He has further prayed for a 

direction to appoint the applicant to labour or to any Group 

'O' (Industrial Post) post on co:npassionate grounds. 

2. The racts or the case are that the father or the 

a~plicant while wor k ing as Mazdoor in the respondent's 

establishment i.e. Comm andant Ordnance Jepot, fort, Allahabad, 
' r• 

died on 04.09.19 )8 leavin~ behind the widow and four sons 

a n rJ two u nm ar r i a d d au y ht er s • 

3. Learned counsel ror the a pplicant submitted that the 

applicant was appointed as Mazdoor on 22.06.1963 and worked 

for 35 years with an unblemished record. As three sons of the 

deceased were already livin~ separately and o~e son and tuo 

un~arried daughters were livin~ with the widow so the applicant 

Sri Raj Narain (fourth son) of th2 deceased applied for 

compassionate appointment which was rejected by the respondents 

vide letter da ted 0 1. oa .2ou1 filed as (Annexure A-1). Tne 

learned counsel ror the a pplicant submitted that the applicant 

belongs to schedule caste co~munity and t o a ver1 poor family 

having no means to survive. The only grievance or the 

a pplicant is that his case for compassionate apµointment has 

not been properly considered and decided. The order has bean 
... 

passed in a mechanical manner and without proper application 

of :nind. 

4. The learned counsel for the respondents contesting 
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the claim of the applicant filed_..CA. ~Inviting my attention 

to para 11 of the CA submitted that tha case of the applicants 

has bee n examined thrice and it was intimated to the applicant 

vide let~er dated OJ . 02.200 1. Tha case or the applicant could 
• 

I ·~tt.cl "" not f..aund place in the merit, due to more deserviny candidates 

and limlted number of vacancies . The details are given in 

para 11 of the CA which clearly show s that the applicant 

does not deserve consideration for compass ionate appointment 

du e to the r easons given in the order date d 01.os.2001. 

5. I have hear j the counsel for the parties and perused 

the pl eadi ngs. 

6. I have peruse d order da t ed 01. oB. ?.001 and also s een 

the origina l le tter da t ed 01. os.200 1 supplie d by the counsel 

for the a;:>plicant at the ti:n ~ of' arguments. I n bot h the 

order s I find t hat in third line of para 2 t here is some 

gap ••••••••••••••••• after (b y th~ Board or Officers held on) 

and also find that no specific reasons ar e given for 
y. v 
re~ing the claim or the applicent. This action of the 

respondents clearly shows that the responde nt no.1 ha s passed 

this order in a casual ma nner without pro ~e r application or 

mind. On thi5 uround alone this i~pugne d order deserves to be 

4uashe d. 
\. 

7. In view of the above dated 01.oa.2001 

(Annexur e A-1) is quashed and the case i s r emitted back to the 

competent authority i.e. respondent no.1 l.t ith a direction to 

re-co n3ider the matter keeping in view the condition of the 

deceased' s fa~ily and pass a speaking order as per rules within 

a period of four ~onths fro~ the date of receipt of a copy or 

tnis order. No co sts. 

Member .. J 
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